
not published it. The Statesman has 
as least published it. Therefore, Sir, 
- I hope the Statesman would correct 
it. I do hope the P.T.I, will make 
the correction and send a special mes 
sage to them to make the correction 
throughout the country because this 
has been done. Otherwise, I will take 
it a conscious maligning of the oppo 
sition Members between the P.T.I, 
and the Prime Minister. 

That is how I will take it, whatever be the 
paper in which this is published. This is my 
first point. 

 

SHRI BHUPESH GUPTA: Sir, 1 do not 
know what he is saying. I have not said 
anything against him. Alright, you are also 
maligned by the Press sometimes. You will 
come to .jny knee for help and I will help 
you. 

SHRI SHIVA CHANDRA JHA: The 
entire Press is in a mess. It should be 
planned. This should be taken up in 
a different way.   

AN HON. MEMBER: He is supporting 
you. 

SHRI BHUPESH GUPTA: You are 
supporting me? I am grateful to you. I am 
doubly grateful to you. I know hon. 
Members sometimes support good causes. I 
know it. 

REFERENCE TO THE REPORTED 
MOVE OF THE CHAIRMAN RAJYA 
SABHA TO HAVE LEGAL OPINION 

ABOUT THE MOTION ADOPTED BY 
THE HOUSE ON AUGUST 10, 1978 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, there is another point. This is more 
serious. I have been distressed by a report 
which appeared in the Press,   in'The Hindu', 
on     the 
1039 RS—6. 

the 15th August, that is, yesterday. I see this 
thing. Three-column news. 'Motion on graft; 
Jatti consults Law Minister'. Then, Sir, again, 
in some other paper here, Delhi paper, the 
'Statesman', says that our Vice-President is 
consulting legal opinion on the Motion that 
was adopted on the 10th of August for the 
appointment by the Chairman of a 
Parliamentary Committee consisting of 15 
Members of the House in regard to the charges 
against Mr. Morarji Desai's family members 
and the family members of Mr. Charan Singh. 
What is shocking is that, for the first time, in 
my career in this House, I get a report in the 
newspaper which says that the Chairman is 
consulting legal opinion. I do not know 
whether you are consulting or not. First of all, 
if you are consulting legal opinion in this 
manner, I submit, Sir, in all humility, that it is 
entirely wrong. The Chairman should settle 
matters with the House, Members of the 
House. The Presiding Officers do not seek 
legal opinion from the Attorney-General, from 
the Law Minister and from others outside to 
get such publicity as it being given in other 
cases. Sir, all I say is that, you should kindly 
look into this matter. Then, you should give an 
official contradiction that you are not seeking 
legal opinion. Then, I will hear that the Presid-
ing Officer is seeking the opinion of the 
Supreme Court under article 143 as to the 
legality of the Motion which is adopted and 
passed by the House. What will happen to our 
Parliamentary system, I should like to know? 
Therefore, Sir, this is a serious matter, 
unprecedented in the history of our Parliament, 
Motion admitted by you, amendment admitted 
by you and passed by this House. Now, we are 
told by the newspapers that the Chairman of 
the House is seeking the opinion of the Law 
Minister, Shri Shanti Bhushan, on the 
implication of the Opposition Motion of 
August, 10, calling either for the appointment 
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[Shri Bhupesh Gupta] of a 15-Member 
Committee of the House or a Commission of 
Inquiry to go into the allegations of 
corruption. Sir, are we here to see this kind of 
thing in the newspapers? Three-column 
heading. Three-column news. This appears al] 
over the country, as if we have comitted a 
crime, as if he has committed a crime and is 
seeking legal opinion. One day, we will also 
hear that it has been sent to the Privy Counci] 
or some American judge to get legal opinion. 
I protest against this, not against the 
Chairman, but against what had appeared in 
this Press, because I do not know whether the 
Chairman is seeking such opinion. Sir, I 
repeat, kindly appoint a Committee 
immediately. 

SHRI KALP NATH RAI (Uttar Pradesh); 
At once. 

SHRI BHUPESH GUPTA: Tomorrow, the 
Committee should be appointed. Campaign is 
already -on: "What is the legal implication of 
it; what is the meaning of this word or that 
word?'. The campaign has been started by 
some political parties, with a view of 
sabotaging this Resolution. At the same time, 
we read in the newspaper a General Secretary 
0f the ruling party, one of our colleague, 
coming out in a public statement and saying; 
Kanti Desai had collected 80 lakhs of rupees 
from a businessman. Well, Sir, a General 
Secretary has said that. Mr. Madhu Limaye 
does not belong to the opposition party. He is 
the General Secretary of the ruling party and 
he has said it when Shri Biju Patnaik, Shri 
Atal Bihari Vajpayee and other Ministers 
were there. Why are you delaying the appoint-
ment of this Commission? What is the reason?   
I   cannot   understand   this. 

AN HON. MEMBER: Appointment of a 
Committee, not a commission. 

SHRI BHUPESH GUPTA: Yes, it is 
Committee. Call it by any name, you like. 
Whether it is 'A. P.' or 'A. P. Sharma', he 
remains to be the same gentleman. Sir, I beg 
of you in all humility to set at rest all spe- 

culations of this kind of news which are 
appearing in the press and manoeuvring and 
manipulation to forestall, sabotage and scuttle 
the appointment of the Committee. Please 
request the Chairman to invite representatives 
of all sides, choose—it is for him to choose—
and announce the personne] of the Committee 
immediately. Let the Committee meet and 
immediately go into this question. Sir, it is not 
recommendatory, it is mandatory. The whole 
thing is mandatory. It is a wrong 
interpretation. When the parliament calls upon 
the Government of India to take advice and 
guidance from a Committee of the House, 
well when the House calls upon the 
Government, it is the mandate of the House to 
the Government. It is no use trying to bring in 
the Commissions of Inquiry Act or certain 
other legal things. The mandate should be 
respected. 

Here you will not listen. There you are. 
There you are the Government, you will not 
listen. 

It is the mandate of this House to the 
Government. Do not try to get out of it by 
saying that it is a recommendation to which 
you may or you    may not listen.' 

Sir, the Parliament has one resolution on this 
subject and this is the only resolution going. 
Therefore, I say, kindly advise. We cannot hold 
our patience for long. I tell you, we cannot. 
Have you seen a Committee being so delayed in 
its appointment? When we say in a resolution, 
"to be appointed by the Chairman", it is the 
mandate of the House in all humility to the 
Chairman Remember, the Chairman and other 
presiding officers are also in the House on the 
strength of the confidence of the House. 
Therefore, the majority has urged upon you in 
the politest possible language, following the 
language you use. Very often when you ^ say, 
"a Committee to be appointed by the 
Chairman", we do not hear law opinion  being  
sought, any other  opin- 
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ion being sought, it is implemented. Therefore, this 
also should be implemented immediately. 

All I can say, Sir, in appeallingto you, do not 
please put this House in a law court. I beg of you, 
the dignity of the House, the honour of the House is 
far greater than any other consideration. We have 
undoubtedly won a great moral and political vic-
tory. We want to see it respected by the Presiding 
Officer of the House. When the majority of the 
House is in favour of it. If there is any legal 
difficulty please tell us, we shall correct it by an 
amendment. But there is no difficulty whatsover. 
There is no difficulty at all, I can tell them. We are 
also lawyers. I have consulted a lawyer—I will not 
mention—belonging to the Janata Party also. 

1 P.M. 

They say the Resolution is perfectly in order. 
Some of them say. Others may not say so. They 
may have divided opinion. But we have no divided 
opinion. I only say for your sake that the lawyers 
do not take that view. It is a mandatory Resolution 
absolutely flawless. It should be implemented. In 
any case, the Chairman's taslt is to appoint the 
Committee. Other methods will be followed 
elsewhere. The Chairman's job is to appoint the 
Committee. If he likes, he can ask the Committee 
to appoint its Chairman. I do not mind even if he 
himself appoints the Chairman. But we would like 
to appoint the Chairman also, whoever goes to the 
Committee. Then, Sir, the Committee should be 
naturally decide its rules of procedure, how to deal 
with this thing. It should deal with it like any other 
Parliamentary Committee. You cannot have 
another set of rules. 

Again, I implore, I beg of you to appoint the 
Committee immediately. Tomorrow let the 
Committee be announced in this House. Thank 
you. 
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SHRI BHUPESH GUPTA: That letter of Mr. 
Madhu Limaye should be given to the House. It is 
not a secret letter. It should be placed on the Table 
of the House. 

 
 

SHRI BHUPESH GUPTA: Mr. Madhu 
Limaye's letter should be laid on the Table of 
the House. 
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SHRI HARKISHAN SINGH SUR-JEET 
(Punjab): Mr. Deputy Chairman, Sir, I do not 
understand why the time 0f the House is being al-
lowed to be wested on this question every day. 
Perhaps the Government also is not very much 
interested in taking up some other business. We 
have placed our own amendment on this issue which 
the Government have refused to agree to. 

But after the House has decided upon a motion, 
with amendment, I do not see there is any other way 
except for the appointment of a committee of the 
House, and the press should not be allowed to carry 
on with the news items like this, that advice is being 
taken. It is a prerogative of the Chairman to decide 
about the Committee when the House has decided. 
SQ I would say that matters should be put an end to 
by the appointment of a committee, and let us carry 
on with the other business. We are also concerned 
about so many other issues which the people are 
asking us to take up here in the House. I would 
suggest that there should be no further debate every 
day on this issue. Every day this is being raised. 
Now, since the 17th of July this is the issue which is 
being debated here.  So  I      would  suggest 
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[Shri Harkishan Singh Surjeet] 
that without any delay, let the decision of the 
House be carried, and no further discussion and 
debate should be allowed on this issue. 

PROF. SOURENDRA BHATTACHARJEE 
(West Bengal): Mr. Deputy Chairman, Sir, I share 
the sentiments expressed by Shri Surjeet. The same 
amendment stood in my name as well. And so far as 
the Resolution which was adopted by the House is 
concerned, we were opposed to it in the form in 
which it was placed before the House. We wanted 
the Government to see reason and refer the matter to 
a Supreme Court Judge to decide whether there was 
a prima facie case. This was the minimum and the 
Government did not accept it • and the Prime 
Minister refused to see reason even in this very 
minimum, reasonable position. But after the House 
adopted the Resolution, it is strange that there can 
be talk in the press that that very matter is being sent 
to the Attorney-General for his opinion or to the Law 
Ministry for its opinion. That infringes on the 
sovereign Vlght of this House and I am inclined to 
agree with those Members who have said that it cons-
titutes a contempt of the House. The Chairman should 
not delay in the matter. He should contradict it if 
there is no truth in the press statement and go forth to 
appoint a par-. liamentary committee. By delaying or 
adopting a dilatory method, perhaps the 
Government's own position is being further worsened 
and the prestige of the House is being further 
lowered. That is a very dangerous thing. The 
Government should not be a party to it nor should the 
Chairman allow us to think that he is in any way a 
party to any device. 

 

 The House then adjourned for lunch at 
fourteen minutes past one of the clock. 

The House reassembled after lunch at 
eighteen minutes past two of the clock, Mr. 
Deputy Chairman in the Chair. 

REFERENCE TO  Tip PRIME  MIN-
ISTER'S   SPEECH   ON     INDEPEND-

ENCE  DAY 

 


